Government of'Jamﬁ’u'u and Kashmir

Finance Department
Civil Secretanat, Srinagar

Notification
S Srinagar, the 227 October, 2019

SRQO 6 aﬁn exercise of the powers canferred by sub-sections (1), (3} and {4} of section 9 sub-section
_(1) of section 11, sub-section (5) of section 15. sub-section (1) of section 16 and section 148 of the Jammu
and Kashmir Goods and Services Tax Act. 2017 (Act No. V of 2017), the State Govermment. an the
recommendations of the Council, and on being satisfied thal it Is necessary in the public interest s to do,
hereby makes the following further amendments in the SRO notification No. SRO -GST-11 DATED
06 07.2017. namely:-

(1) Inthe Table -
(a) against senal number 7. for lhe entnes relating thereto in column (3}, (4) and (5), the following
nems and entries shali be substituted, namely, -
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(iv) Supply of ‘outdoor catenng’, al premises other than specified | { Provided  that |
| premises provided by any person other than- ' credit of input tax
{a)  suppliers providing ‘hotel accommodation’ at ‘specified J ' charged on
premises . o | ' goods and
(b) suppliers located in specified premises ' -‘ o5 ' services used In
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- Explanation
{a) For the removal of doubt,  is hereby clanfied ihat, supplies
iauvered by items (i), (in), (iv) and (v} in column (3) shall attract
| central tax prescribed against them in column (4) subject 0|
1;' conditions specified against them in column (5), which is a mandatory |
' rale and shall not be levied at the rate as specified under this entry
(b) This entry covers supply of restauran! service’ al specified :

| premises’

(c) This entry covers supply of ‘notel accommadation’ having value of L
supply of a unit of accommodation above seven thousand five
hundred rupees per unit per day or equivalent

(d) This entry covers supply of ‘outdoor catering’. provided by
- suppliers providing hotel accommedation” al ‘specified premises  of
- = suppliers located in ‘specified premises'. .
\ (e) This entry covers composite supply of ‘outdoor catering together
| wath renting of premises. (including hotel, convention center. c!ub
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(b) against serial number 10, in column (2), after the word “vehicles”, the words “with operators” shall
be inserted,

(¢) against senal number 10, in column (3), in item (iif). the words “or without” shall be omitted,

(d) against serial number 15 in column (3), item (iv) and the entries relating thereto in column (4) and
(5) shall be omitted,

(¢) aganst senal number 15, in column (3), in item (vu), the brackets and words * (iv)” shall be omitted.
(f) against senal number 17, In column (2), the figures and words * with or” shall be omitted

(2) aganst senal number 17, in column (3), ilem (v) and (wi) and the entries relating thereto in column
(4) and (5) shall be omitted,

(h) agamnst serial number 17, in column (3), for item (vin), the following shall be substituted;
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| “{vit) Leasing of rental services, withou! operator, other than (i), (. (i), (1v}. (v). and (vi@] above "~

(1) against serial number 21, after item (i) in column (3) and the entries relating thereto in columns (3).
(4) and (5), the following shall be inserted. namely - , P
| (3) | (4) | (3)
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. “(1a) Other professional, techmcal and
business services relating to exploration.
“mining or dnlling of petroleum crude or |
1.lnatural gas or both l j

(j) against senal number 21, in column (3), i item (u), for the brackets and words “(i) above’, the
brackets and words “(i) and (1a) above" shall be subshtuted

(k) against senial number 24, in column (2), after the numbers “9986° the brackets. words and figures
"(Suppart services to agriculture. hunting. forestry. fishing. mining and utilites)” shall be inserted.

(1) against senal number 24, in column (3), in item (il). for the words “Service of, the words “Support
services to" shall be substituted,

(m)against senal number 26, n column (3}, in ttem (i), in clause (c). after the words “products” the
figures and words °, other than diamonds,” shall be inserted,

(n) against serial number 26, in column (3). after item (1a) and the entries relating thereto columns

{3), (4) and (5). the following shall be inserted, namely -
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(0) aganst senal number 26, in column (3). in item (1v), after the brackets. words and fiqures “(ia),” the
brackets, words and figures “(ib), (ic), (id) " shall be inserted,

(i) In lhe paragraph 24, the word “registered” shall be omitted,

(in) in paragraph 4 relating to explanation, after clause (xxxi), the following clauses shall be inseried
namely -

“(xxxil) ‘Restaurant service’ means supply, by way of or as part of any service. of goods, being food
or any other article for human consumption or any drink. provided by a restaurant, eating joint
including mess, canteen, whether for consumption on or away from the premises where such food or
any ather article for human consumption or drink is supplied.

{xooan) Qutdoor catering means supply, by way of or as part of any service, of goods, being food or
any other article for human consumption or any drink, at Exhibiion Halls, Events, Conferences
Marnage Halls and other outdoor or indoar funclions that are event based and occasional in nature

(xxxiv) ‘Hotel accommodation’ means supply, by way of accommodation in hotels, nns guesl
houses. clubs. campsites or other commercial places meant for residential or lodging purposes
including the supply of ime share usage nights by way of accommodation.

(xxxv) ‘Declared tanff means charges for all amenities provided in the unit of accommodation {given
on rent for stay) ke furniure, ar condiioner, refngerators or any other amemties. bul without
excluding any discount offered on the published charges for such unit.

(xxxvi) Specified premises’ means premises providing ‘hotel accommodalion services having
declared tariff of any unit of accommodation above seven thousand five hundred rupees per unit per
day or equivalent.”.

(iv) 1 the ‘Annexure Scheme aof Classification of Services'. annexed to the notification -
(a) against senal number 119 to 124 in column (4), for the words “with or without”, wherever they
pccur, the word “with” shall be substituted,
(b) against senal number 232 to 240, in column (4), for the words “with or without” wherever they
occur the word “without” shall be substituted *

2 This notification shall come into force with effect from the 1%t day of October, 2018

By Order of the Government of Jammu & Kashmir

Sdr-
(Dr. Arun Kumar Mehta) IAS,
Financial Commissioner
- Finance Depariment

No ET/Est/GSTH 19720171V Dated 22 102019




Ca

py to the:-

1

C@m BN

Secretary, GST Council, New Delln

All Financial Commissioners.

Financial Commussianer ta the Honble Governor

Principal Resident Commissioner, J&K Government , New Delhi.

All Principal Secretanes to Government,

All Commussioner/Secretanes to Government.

Divisional Commussioner, Jammu/Kashmir.

Excise Commissioner, J&K

Commussioner, State Taxes, JAK

Adgditional Comnussioner, State Taxes (Adm) Jammu/Kashmur.
Agaitignal Commussioner, State Tazes Tax Planning, J&K.

Pyt Secretary to Hon'ble Advisor (S).

Prasident Kashmir Chamber of Commerce & Industry, Kashmr.
President Federation of Industry, Kashmir 4
President Chamber of Commerce & Industry, Jammu.

President Industries Association Bar Brahmana/Samba

President Tax Bar Association, Jammu/Srinagar

General Manager, Government Press Jammu/Kashimr,

Private Secretary to the Financial Commissioner, Finance Department
Government Order Nhie/Stock file/Incharge website
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Deputy Secretary 1o thg Govefnment



